J
SLP(Crl.)No. 1933 OF 2004

| TEM No. 57 Court No. 2 SECTION I | A
AN MATTER
SUPREME COURT OF I NDI A

RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl.) No. 1933/2004

(From the judgenent and order dated 13/02/2004 in CRLM 2566/ 04
of The HI GH COURT OF PATNA)

TARI QUE FATM Petitioner (s)
VERSUS
STATE OF BI HAR Respondent (s)
( Wth Appln(s). for anticipatory bail )
( Wth Ofice Report )

Date : 06/12/2004 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE N. SANTCSH HEGDE
HON BLE MR, JUSTI CE S.B. SI NHA

For Petitioner (s)M. Ravi Shankar Pd., Sr. Adv.
M. A P. Sahay, Adv.
M. Arshad Janeel Hashm , Adv.
M. Kul di p Si ngh, Adv.

For Respondent (s)M. Sunil Kumar, Adv.
Ms. Kirti Sinha, Adv.
M's Sarl a Chandra, Adv

Kumar Raj esh Singh, Adv.
M. B.B. Singh, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER
Adj ourned by eight weeks. Parties to explore the possibility of settlenent.

(Ganga Thakur) (Prem Prakash)
PS to Registrar Court Master



